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Per: Anil G. Shakkarwar  

   

 None appeared on behalf of the appellants. During the 

hearing on 01.12.2022, It was pronounced by the Member hearing 

the matter that on 21.02.2023 appellants were provided last 

opportunity to present their case. 

 

2. On 30.07.2021 learned AR was requested to serve copy of 

hearing notice on both the appellants. Today learned AR has 

submitted copy of the letter dated 20.07.2022 issued by the 

Assistant Commissioner of CGST Jamnagarr, Division-III, Amreli 

stating that both the appellants could not be traced at the given 

address “Near Ice Factory, Bagasara Road, Amreli – 365604, 

Gujrat”. I find that the appellants have stated the said address in 

their appeals. I, therefore, dismiss both the appeals for non-

prosecution under Rule 20 of CESTAT (Procedure) Rules, 1982. 

 

(Order pronounced and dictated in open court)  

 

 
(Anil G. Shakkarwar) 

Member (Technical) 
 

 
Sinha 

 


